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THE CENTRAL ADMINISTRATIVE TRIBUNML, ALLAHABAD BENCH
ALLAHABAD

O.A, Mo, 1457/92

Chhedi Lal soe Applicant

Vs,

Union of | India & others
( Ordnance Depot, Allshabad)

Hon, Mr. K, Obayys, A.M,
Hon, Mr, Meheraj Din, J.A.

(8y Mon, Mr, K, Obayya, A.M,)

te The applicent who is @ Packer in thw Ordnence Depot,

» has approsched the Tribunal for quashing the

ot dated 23.,9,91 and alac the asuspsnsion order

7.9% (Anexure V),

Learnsd Counsel for the applicant has brought to
that though the spplicant: has bssn on suspension

o791, thers is no further devalopment whatsosver

wquiry pracesdings and the matter is resting with the
ts, It is noted that the Charge-Sheet dated 23.9.91
d on the spplicant and the charge allesged is that
cant remained absant from duty on a partiocular date
unauthorisedly, The applicant has submitted representation
and ploaded that the coharges are fabricated and that he was
not abssnt from duty, hencs the charge may be dropped, It
would ap[nu that the applicant made ssveral representations
in this regard, He hed also spproached the higher authorities

to review his suspension order, However, no order has been

passed so far,

3. ¥e have considersd the matter, Sinos disciplinary

proceedings have besn initisted mgainst the apjlicent, end
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Charga~Sheet has also besen served, the respondents hava

to complete the snquiry and pass such orders as are

considered sxpedient,

4, | The réspondents are also awars that disciplinary
satto* should not be kept pending indifinitely, more so
when F oﬁployu is kept under suspension, In these
circumetanoes, we direct the respondents to compléte the
pracass of inquiry in cass such an inquiry is warranted
snd pass the orders in the disciplinary matter within a
pariod of 6 menthe from the date of receipt of copy of this
order, If thes respondents fail to paes final orders within
the 80 given, the suspsnsion ordsr dated 24,7,91 will
cenae to have effect and the applicant will be desmed to be
hgnodeen in service. thereaftsr, the applicant should
| ,o_o:]"g. with the disciplinary suthorities in sonoluaion

of the disciplinary matter,

54 The spplicant is sntitled for subsistance allowsnos
as per law snd the sams may be paid to him if it has not

been paid so far,

6o The application is dieposed of sccordingly with

‘the direcotions as sbove, and in the eimat&m@u, no order

a® to the oostas, 7
S ’(/ﬁ do
Member (3) - ﬂigm’\“
Allshabad

dts 13,11.92
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